
IN THE CENTRAL ADMINISTRATIVE TRIAUNAL 
AHMEDABAD BENCH 

O.A. No. /27 5/93 
T.A. No. 

DATE OF DECISION 17/6/1993 

liukesh kumar K.armar 

Mr.M.V.Patel 

Versus 

ion of India & others 

jr.Mukesh patel for 

Mr .Jayant Patel. 

Petitioner 

Advocate for the Petitioner(s) 

Respondent 

Advocate for the Respondent(s) 

CORAM: 

The Hon'ble Mr. £-(.C.Bhatt 
	 Judicial Member 

The Hon'ble Mr. 

Whether Reporters of local papers may be allowed to see the Judgement ? 

To be referred to the Reporter or not ? 

Whether their Lordsbips wish to see the fair copy of the Judgernent ? ( 

Whether it needs to be circulated to other Benches of the Tribunal ? 7- 



. . . 2. . 

Mukesh kumar nj ibha i Parmar, 
Aged about 29 years, caste : ROhit, 
-eligion : Hindu, Uccupation : 6a.Lvice, 
Rio, 3/2, L.P..D., QuarteLs, C.P.W.De 
lot, ioad No. 3, S±ctor r 6, 

Gandhinagar. 	 .. .Applicant 

Advocate 	Mr .M.V .?ate]. 

versus 

Union of India, 
notice to be served upon Director, 
General, centra1 Public Works, Dept., 
4irman Bllavan,Rew Delhi- 

The xcutive ngineer, 
Gandhiriagar central Division, 
6entral Public Works Dept,. 
oad : 3, .P.W.D., Sector : 6, 

Gdndhina. 

J.A.SolankiR,Chowkjdar (watchman), 
5/2, ....P.W.D.,QUdrterS,C.P.W.D.,P10t, 
oad no.3, Sector-6, 

Gandhina. 	 . . .espondents 

dvoca te 	Mr.ukesh Patel for 
ii .Jayant Patel. 

01L OF<D1.R 

O.A./275/93 

Date : 17/6/93 

'p 

Per : Hori'ble 
Judicial 

hri R..Bhatt, 
Member, 

Tcn is 	for th 

L 	 uksh *a 	Lor i 	cel, lar 1 

t' 
	

for i-ne r epor1:t i1 



U 
2. 	Learned advocate ar.Patel for the 

respondents, produce$ today the letter written by 

the applicant to the ispondents on 11/6/1993 

unconditionally withdrawing the case from the 

Tribunal. ihe said letter is taken on record and 

relying on it1 O.A. is dismissed for want of 

prosecution. Interim relief is vacaLed. Notica is 

discharged. No otder as to costs. 

I-U?'~-' 

Judicial Nember 

88 



- 

AIDB BtNCH 
Application 	 - of 19 

ransfer Application No 	 - Old wPett.No 

CERfIFlC 1fl. 

Ceifjed that no fuher action is required 

tobe taken and the case is fit for consignment to the 
Record Room (Decided). 

Dated: 	/oii 

Countersigned : 

Sjature of the 
Dealing assistant. 

SectionCbffjcr/Oou officer. 



L. 	C1L 	 TRIuNAI 

AT AHI'DBAD BEi'CU 

INDEX SHEET 

CAE T 	OF 19 

NAS OF TI-E PAPJ?IES. 

PART A B & C 

S R. 	NO.1 DESCRIOT ION OF DUNTS 
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- 


